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The followiﬁg Bill was introduced in the Andhra Pradesh
Legislative Assembly on 25% November, 2021. '

L. A. Bill No. 29 of 2021

A BILL FURTHER TO AMEND 'THE ANDHRA PRADESH VALUE
ADDED TAX ACT, 2005. :

Be it enactcd by the Leglslature of the State of Andhra Pradesh in the Seventy
Second Year of the Republic of India as follows,-

1. (1) This Act may be called the Andhra Pradesh Value Added Tax “Shorttitleand
(Amendment) Act, 2021. , : ‘commencement.

(2) section 2 shall be deemed to have come into force on and from
10.11.2021. '

2. In the Andhra Pradesh Value Added Tax Act, 2005, in Schedule VI, Amendmentto

: "~ Schedule V1.
in the Table, for Item No.l-A, 1-B and 1-C, the following shall be
g Act No. 5 of
substituted, namely,- 2005.
Item : Point of | Rate of
o Description levy Tax
1-A Indian Made Foreign Liquor {other than Beer, Wing|
~ jand Ready to drmk vanetles] bottled and/or packed in
‘_M“mu ..:.:,_: _:‘_n...,_n.. . h_, l-_...l T sl A+ et
Act, 1968 but exc:iudxng Toddy and Arrack point of
Basic price (per case}: first sale
: in the -
{a) Up to Rs.400/- State 50%
(b] Above Rs.400/- up to Rs.2,500/ - 60%
(c) Above Rs.2,500/-up to Rs.3,500/ - 55%
(d) Above Rs.3,500 /- up to Rs.5,000/- - S50%
(e) Above Rs.5,000/ - . 45%

1-169 (1]
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1-B  |Beer bottled and/or packed in India as per the
provisions of the Andhra Pradesh Excise Act, 1968 i
_ ; ; . At the
Basu: price per case: point of :
3 first
¥ .20 L& 0
{a) Rs.200 and be;ow_ lsade i the 50%
State
{b) Above Rs.200 60%
1-<C_ |(a) Wines | At the 35%
(b) Ready to drink varieties (RTD) point
of first X
sale in the{ °0%
§ State ==
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STATEMENT OF OBJECTS AND REASONS

The Andhra Pradesh Value Added Tax Act, 2005 (Act No.5 of 2005)
was introduced in the state with effect from 01.04.2005 -provid'ing for levyb and
collection of tax on intra state sales and purchases of Goods. After introduction
of Andhra Pradesh Goods and Services Tax Act,2017 (Act No. 16 of 2017)
with effect from 01.07.2017, all the Goods except five petroleum products
namely Crude Oil, Petrol, Diesel, Natural Gas and Aviation Turbine Fuel (ATF)
and Liquor for human consumption were subsumed in GST. The state continues
to levy taxes on the non-GST Goods specified above.

Under the Andhra Pradesh Value Added Tax Act, 2005 Liquor for human

. consumption is taxed presently at the rates ranging from 130% to 190% under

Schedule VI of the Act. Prior to 2013, the rate of VAT on liquor for human

consumption was 70% in the combined State of Andhra Pradesh. The Government

of Telangana State has reduced the VAT rate to a flat 70% Ion' all categories of

" liquor for human consumption during 2016. Further, no VAT is levied on liquor

for human consumption in the State of Karnataka. In order to bring about parity

in levy of VAT with the neighbouring States, it has been decided to rationalise

the rates of VAT on various categories of liquor for human consumption in the
‘State of Andhra Pradesh.

Accordingly, the Government in exercise of the powers conferred under
Section 79(1) of the APVAT Act, 2005 have issued orders in G.O.Ms.No.312,

Revenue (CT-1) Department, Dated.09.11.2021 notifying the reduced rates of
tax on all alcohol beverages and the same has been published in the Andhra
Pradesh Gazette dated 10" November, 2021. '

Sub-section (2) of section 79 of the APVAT Act, 2005 mandates
introduction of a Bill in the State Legislature for replacing the notifications
issued under sub section (1) during the sessions immediately following the date

-of issue of notification.
The Bill seeks to give effect to the notification mentioned above.
BUGGANA RAJENDRANATH,

Minister for Finance & Planning,
Commercial Taxes and Legislative Affairs.
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FINANCIAL MEMORANDUM

' The Bill seeks'to reduce the VAT rates on Alcoholic Beverages. The
reduction in the tax rates results in a tax loss of Rs.5600 cr per annum

approximately.

BUGGANA RAJENDRANATH,
Minister for Finance & Planning,
Commercial Taxes and Legislative Affairs.
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MEMQRANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE
AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH
LEGISLATIVE ASSEMBLY '

0000

The Andhra Pradesh Value Added Tax (Amendment) Bill, 2021, after it
fs passed by the Legislature of the State, may be submitted to the Governor for
his assent under Article 200 of the Constitution of India.

BUGGANA RAJENDRANATH,
Minister for Finance & Planning, |
Commercial Taxes and Legislative Affairs.

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature.
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